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FINAL ORDER NO. 50310/2023 
                                                                                                                                

JUSTICE DILIP GUPTA 

 Shri Abhas Mishra states that as the connected appeal bearing 

no. 50003 of 2017 has been dismissed as withdrawn, this appeal has 

rendered/remained infructuous and dismissed. The appeal is 

accordingly dismissed. 

(Order dictated in the Open Court) 
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